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X CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
THIS THE 20TH DAY OF | JULY, 2000
' ; Original Application No.642 of 1993
. CORAM:
HON.MR.JUSTICE R.R.K.TRIVEDI,V.C.
HON.MR.S.DAYAL,MEMBER(A)
!
yadunath Singh Chauhan, Son of
Shri Manna Singh Chauhan,
R/o Block No.406-A,
South Colony, 0ld Station,
Northern Railway, Kanpur.
.ies BRpplicant
(By Adv: Shri R.G.Padia)
Versus
"’ Qe Union of India through the Secretary:
Ministry of Railways, New Delhi.

2% Divisional railway Manage
Northern Railway,Allahaba

O, 5
0~

3. General Manager,
Northern Railway, Baroda House,
New Delhi.

Al DivisionalJEngineer,
Head Quarters Northern Rafilway:

Kanpur.

.... Respondents

(By Adv: Shri A.V.Srivastava)

O R D E R(Oral)

(By Hon.Mr.Justice R.R.K.Trivedi,V.C.)

This application has been filed under section 19 of the
A.T.Ack, 1985 challenging Qrder dated 19.6.1990 by which
claim of the applicant for lincluding his name in the Live
Casual Labour Register and for providing work of casual mason
mechanic has been rejected. It appears that the applicant

was appointed on 8.8.1980 ds Casual Mason Mistri, however,

after 29th May 1984 he |was not engaged in 'the work.
\

Consequently he filed On Nd§5737/1987 in this TribFnal. The

OA was rejected as time barred by order dated 27th Jjulys

1987. Thereafter he filed||the review application which was

disposed of by order dated 10th March 1988 | with the
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if appointment was illegal it was obligatory for the
respondents to provide opportunity of hearing to the
applicant which has never |been done. Reliance | has been
placed in c3se of 'Basudeo Tiwari Versus Sido Kanhu
University and Others,J.T. 1998 Vol(6) SC 464 and 'Pancham
Ram and Others Versus Chief Engineer, U.P.Jal Nigam and
others, 1991(1)UPLBEC-537.
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necessary to Qrovide opportunity to the applicant. It 1is

evident from the record that he approached this Tribunal when

he failed to convince the authorities and he was not allowed

to work. In ‘the circumstamces/ for us it is difificult to
believe that he had lost interest in the job and could have

left it voluntarily for no apparent reasons whatsoever. In

our opinion applicant is entitled for relief, consequently
this applicati%n is allowed The applicant's name shall be
included in tJe Live Casual|/|Labour Register and he shall be
Q*‘( provided opportunity to work |on the post as and when the work
is available. ;For purposes 0f his regularisation he shall be
deemed to be oL duty through|out this period but he shall not
be entitled toiany back wages. Accordingly the OA is

\
disposed of with no order as||to costs.
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- MEMBER(A) VICE CHAIRMAN

|
|
Dated20.7.2000

U.Verma




